Oral Answers

5803

tation with the Tariff Commision and
other bodies.
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Shri P. C. Borooah: Is it a fact
that an imported car three years old
is sold at the high cost of Rs, 85,000
by STC? 1f so, has any step been taken
to stop STC from profiteering in this
way?

Mr. Speaker: If the money goes
into the excheguer, where is the
objection?

Shri Manobhai Shah: The money
goes to the exchequer, It is also the
wish of this House that we sell it at
the best price.

Shri Sham Lal Saraf; Are Govern-
ment aware of the almost total dis-
appearance of spare parts of the
foreign cars in use in India? Will
STC be allowed to import some of

these parts so that this paucity is
removed?

Mr. Speaker: Suggestion for
action,

Shri Manubhai Shah: There is a
difference between spare parts and
components. What are imported are
the spare parts, not the components
of the actual manufacturer.

Shri Sham Lal Saraf: I referred
to spare parts.
Mr. Speaker: The hon. Minister

also may kindly loock towards me to
find out whether I have allowed the
question and then try to answer.
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Shri Harl Vishnu Kamath: Is it a
fact that STC was recently served
with g court injunction restraining it
from the auction sale of these CD
cars? If so, what were the reasons
for the injunction and what is the
present position?

Mr. Speaker: We need not go into
that now.

Shri Manubhal Shah: STC won
the case. The injunction was dismis-
sed and sales are proceeding.

Shri Eapur Singh: Without accus-
ing the Government of black-market-
ing, may 1 know what the Govern-
ment propose to do to protect the
innocent citizens of the country from
the profiteering greed and monopolis-
tic stranglchold of the STC in respect
of automobiles as well as other com-
modities?

Savitri

Mr. Speaker: Shrimati

Nigam.

Shri Kapur Singh: Won't cven you
come to our protection, Sir?

Mr. Speaker: I thought the ques-
tion itself was a sufficient protection
for those innocent people.

Shrimati Savitri Nigam: What is
the amount of commission STC has
earned in the sale of these cars?

Mr, Speaker:
those details.

Manufacture of Agricultural
Implements

+
Dr. L, M, Singhvi:
Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 853 on the 13th April,
1963 and state:

(a) whether the negotiations for
setting up a factory for manufactur-
ing agricultural implements in col-
laboration with the Japanese frm
have been finalised;

We need not go into

*681.
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(b) it so, the result thereof; and

(c) whether the location of the pro-
posed factory has been decided upon,
and whether it iz proposed to set up
similar manufacturing plants in other
States?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C, Sethi): (a) Not
yet, Sir.

(b) Does not arise.

(c) It is proposed to set up the
factory in Balasore Distt, Orissa
State. A few more schemes from pri-
vate firms for the manufacture of
power tillers and implements in other
States have been received and are
under consideration,

Dr. L, M. Singhvi: Has foreign col-
laboration from any other country
also been sought?

Shri P. C, Sethi: As far as this is
concerned, it is in collaboration with
the Japanese.

Dr. L, M, Singhvi: Is it proposed
to establish similar factories or similar
manufacturing concerns in the public
sector in various States of the Union
with Indian capital itself?

Shri P. C. Sethi: At present, there
is no scheme to set up any factory in
the public sector,

Shri P, C. Borooah: At what price
will the power tillers produced here
be available to farmers and how will
it compare with the price of the im-
ported ones?

Shri P, C. Sethi: The price would
be decided only after the factory goes
into production.

Shri P. Venkatasubbalah: Even
with import and internal production,
there is an acute shortage of tracters.
Do Government propose to import
more tractors?

Shri P. €. Sethi: We have been im-
porting a few tractors in the previous
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years, and it is because of the short-
age that we are trying to increase the
production.
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“whether the negotiations for

setting up a factory for manufac-
turing agricultural implements”,
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Shri Ravindra Varma: Is it a fact
that most of the parts of power-
tillers except for the gearboxes, could
be manufactured indigenously and, if
s0, is Government considering limit-
ing the import to geaboxes and
permitting the manufacture of the
other parts in India?

Shri P. C, Sethi: When the factory
goes into production it is expected
that 75-80 per cent would be pro-
duced indigenously.
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Foundry Forge Plant

+
Shrimati Savitri Nigam:
Shri Ramachandra Ulaka:
| Shri N. R Laskar:
| Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to refer to the reply given to Un-
starred Question No, 796 on the 23rd
August, 1963 and state:

*682.

(a) whether any decision has since
been taken regarding the establish-
ment of the second foundry forge
plant in the public gector;

(b) if so, the nature of the decision
taken; and

(c) if the reply to part (a) above
be in the negative, the reasons for
delay in taking the decision?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) to
(¢). The matter is under the active
consideration of the Government and
is likely to be flnalised soon.

Shrimati Savitri Nigam: May I
know whether any assessment has
been made regarding the requirement
and, when this scheme is finalised,
whether we would be able to meet
our requirements or not?





